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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
Eastern Zone Bench, Kolkata
Original Application No. 123/2025/EZ

In the matter of:
Biplab Kumar Chowdhury ......... Applicant
-Versus-

West Bengal Pollution Control Board ... ... Respondent

AFFIDAVIT ON BEHALF OF RESPONDENT NO-6, THE DISTRICT LAND
& LAND REFORMS OFFICER, ALIPURDUAR IN THE ORIGINAL
APPLICATION

I, Sanjay Pandit son of Late Paritosh Pandit, aged about 49 years, serving
as Deputy District Land & Land Reforms Officer, Alipurduar at
Dooarskanya ,4th Floor ,P.O.-Alipurduar Court ,District- Alipurduar , do

hereby solemnly affirm and state as follows:

1. I , Sanjay Pandit ,WBCS(Exe) & Deputy District Land & Land
Reforms Officer duly authorized to file an affidavit on behalf of The

District Land & Land Reforms Officer, Alipurduar and | have made myself
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well acquainted with the facts and circumstances of the instant case and
affirm the instant affidavit and file a report in compliance with the orders
passed by this Hon’ble Tribunal.

The copy of the same is annexed herewith and marked as Annexure-R 1

2. The instant affidavit is being filed apropos the directions contained in
the order 07.11.2025 whereby this Hon’ble Tribunal has been pleased to
direct the respondent no. 6 being the District Land & Land Reforms Officer,
Alipurduar to file affidavit stating clearly what action has been taken by the

respondents.

3. I say that as per record of this office, the conversion were allowed
from Classification Sahari to Crusher vide conversion case No.
CN/2021/2006/88, on 16.11.2021 in respect of Plot No. 999, area 1.40
acres ,Khatian No. 1030, in  favour of Sri Arun Narjinary and vide
conversion case No. CN/2018/2006/111 on 05.09.2018 on plot no.
999,1000 and 1001 measuring area 0.56 acres khatian n0.996 in favour of
Sarath Chandra Narjinary of Mouza - Dakshin Chengmari, J.L.No. 42 P.S.
Kumargram under Section 4C of the West Bengal Land Reforms Act, 1955.
The conversion was duly processed and approved in accordance with the

aid Act and its allied rules.

norms and procedures prescribed under
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The copy of the same is annexed herewith and marked as Annexure-R 2

4. I say that further field enquiry report submitted by The Block Land &

Land Reforms Officer, Kumargram vide Memo No. 785/BLLRO/KMG/2025
dated 16.10.2025 state , that "L & T has an ongoing Crusher
operation in plot no. 999 Mouza - Dakshin Chengmari, J.L. No. 42 and
the Crusher site is approximately 1300 ft. from the river. Simplex has not
been conducting any crushing operations for the past two years as they
vacated the site around two years ago as per the local people and the L&T

officials.

The copy of the same is annexed herewith and marked as Annexure-R 3.

5. Isay that this office does not issue the consent to establish & consent
to operate. The Respondent authorities never issued any permission in
favour of M/s Larsen & Toubro Limited and M/s Simplex Infrastructure

Limited for mining operations on the river bed of Raidhak-II.

6. | say that a fresh inspection report was sought vide memo. no.
1659/Law cell/DLLRO/APD/2025 Dated.11.12.2025 to which a reply was

received vide memo. no. 939/BLLRO/KMG/2025 dated 12.12.2025

wherein it was brought out by the BL&LRO, argram that "... no
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mining activities could be noticed . There is no ston€ crusher on the

river bed of Raydak-Il. There is no existence of Simplex Stone Crusher

around Hemeguri or Chengmari area.

The copy of the same is annexed herewith and marked as Annexure-R 4.

r

E 4 I say that the statements made in the above paragraphs are true to
¢ my knowledge are belief of the record as available in the office of the
a deponent and the rest are humble submissions before the Hon’ble
>

' Tribunal.

y 8. That it is most respectfully prayed that this Hon’ble Tribunal may

kindly be pleased to pass necessary order / orders as is deemed fit for the

ends of justice.

' Identified by me ;
¢ S ww )m"d{"}'
b B _‘)r"" Deponent
Advocate Dy. D. It;lg‘D LRO.
ALIP UAR

SOLEMNLY AFFIR
e MEDAND i
EFORE ME On IDENTzEng?'TOES

PADMA DAS
OFf NOTARY

03 JAN 2006




Verification

I, Sanjay Pandit ,WBCS(Exe) & Deputy District Land & Land Reforms
Officer, Alipurduar, do hereby solemnly affirm and verify that the contents
of the statements made in the above paragraphs of the affidavit are true
and correct to the best of my knowledge and belief. No part of the same is

false and nothing material has been concealed there from.

Identified by me
sogeq pom #F
. R Deponent
.,.J-f Fs :D..of)
Advbcate Dy D.L.& L RO,

MAFURDVAR
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR

ALIPURDUAR
DOOARS KANYA, P.0- ALIPURDUAR COURT, DIST- ALIPURDUAR, PIN-736122.

E-mail: dmapdzoggnall.com, apd.dllromn.com

1 do hereby authorized Sri Sanjoy Pandit, WBCS (Exe) & Deputy District Land &

Land Reforms Officer, Alipurduar to file affidavit on behalf of the District Magistrate,
Alipurduar in 0.A. No. 123/2025/EZ in the matter of Biplab Kumar Chowdhury V/s
West Bengal Pollution Control Board & Ors.

~5p) @JS‘:“J
(Z— District Magistrate

Signature of the authorized officer Alipurduar
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CERTIFED TO BE ATRUE COPY
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fors

PS. FwmEsm District:  Jfer{ag=

Sub. Prayer for change of character of land from one class to another

Ref: His/Her application dated: 27/09/2021

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land

from one classto another as noted in the schedule-] below with effect from 16/11/2021
subject to the terms and condition as noted in schedule-I1

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2021/2006/88)
Mouza With Khatian LRPlotNo. NewPlotNo. Share Area Classification Classification for

. JLNo. & PS No.(LR) Noted inthe (after creation (in  asper ROR which permission
' Deed of Bata if any) Acres) accorded
wfw 1030 999 8434 14000  wedt MR
BT, 42,
l FREIH ) )
) Schedule - 11

(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter [IB
of West Bengal Land Reforms Act, 1955.

b)  This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act , 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

c) This permission for conversion will stand revoked - if there is any - violation of the

provision of prevailing laws -enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission -of conversion will also stand -revoked if the land is used other than the
purpose for which permission is given.

¢) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

SR-11
Office of the D.L.& L.R.O faget.0ne
Alipurduar

16/11/2021




Office of the D.L.& L.R.C
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i
ued in accordance with the mufl:]mm a:ll:llg
4296 LR/A-05/07 GE(M) dareq 17.09.2009 of the Commissioner 3& Bengal. published
Land Reforms Depy, g Additional Chief Secretary to the Govt, of

on 24.09.2009 in-the Kolkata Gazelte, Extraordinary.

approval of the Com
ion in Non-Fores

N Subject 10

Conservay

nd
Trees (Protection
petent Authority under the West Benq,a_l

Areas) Act, 2006.

1955
Collector w's 4C of the Act

District Land & Land Reforms Officer

Memo: 1061 @!‘V’ﬂ%’MDW ]WD}RD’\ |- Dated: 16/11/2021

i tion.
(i) The BL&LRO., FHRIM for information and t?kmg necessarayc ;:m .
(ii) The RI, of the (BX1f¥ for information and taking necessary

i l l

SROyII

Alipurduar

16/11/2021
Page 2 of 2 ;
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GOVERNMENT OF WEST BENGAL

Office of the Sub-Divisional Land & Land Reforms Officer, Alipurduar
P.O. Alipurduar Court, Dist: Alipurduar, West Bengal, Pin-736122
alipurduarsdliro@gmail.com

Email: ,
Memo Noj)Q ). /SDLLRO/APD/2025 Dae 212208
To : The Additional District Magistrate &
District Land & Land Reforms Officer
Alipurduar.

Sub  : Submission of Certified Copy of Conversion Certificate.

Ref  :His kind memo no. 1728/Law/DLLRO/APD/2025 dated- 22/12/2025
Sir,

With due respect, the undersigned is sending herewith the certified copy of conversion certificate
of case no. CN/2018/2006/111 for your kind perusal and necessary action.

Enclo: As stated above.
Yours faithfully

P
Sub - Divisional Land & Bad Retorins Officer
Alip
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Government of West Bengal

Office of the Sub-Divisional Land & Land
Reforms Officer

SRR anforgamara

Certificate of Convorsion

Memo : Date :  05/09/2018
To

T 19 59 af¥arat

Fovafe ao:  praw aRaR

BFmn: s V

PS.: FaEsmy District: Wﬁ'ﬁ?"{#ﬁ

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 23/08/2018
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 05/09/201 8, subject to the terms and condition as noted in schedule-II.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2018/2006/111)
Mouza With Khatian LR Plot No. New Plot No. Share  Area Classification Classification for

JLNo.& PS No.(LR) Noted in the (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded

e 996 1000 10000  0.2800 S R
&AL, 42,

AR

WS 996 1001 1176 00200 sy p—
G, 42,

FAEIH

afgq 996 999 1566  0.2600 T2t
A, 42,

FAFAH

Schedule - 11

4 /e ,' (Terms and conditions for conversion)

AN AN iInAAF
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Government of West Bengal
Office of the Sub-Divisional Land & Land

Reforms Officer

Alipurduar Alipurduar

Certificate of Conversion

Memo:
Date: 05/09/2018

To
Name: Sarat Chandra Narjinari

Father/Husband’s Name: Musram Narjinari

Address: Self

P.S.: Kumargram District: Alipurduar
Sub: Order allowing Change, conversion or alteration of mode of use of
Land.
Ref: His/Her application dated: 23/08/2018

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms Act, 1955 as amended up to
date read with the provision of Rule 5A of West Bengal Land Reforms Rules, 1965 permission is hereby accorded
to him/her for change, conversion or alteration of mode of use of land from one class to another as noted in the
schedule-l below with effect from 05/09/2018, subject to the terms and conditions as noted in schedule-Il.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2018/2006/111)sp

Mouza Khatian LR Plot New Plot | Share Area (in Classification | Classification
With JL No. | No.(LR) No. No.(after Acres) as per ROR for which
&PS Noted in | creation permission
the Deed | of Bata if accorded
any)
Dakshin 996 1000 10000 0.2800 Danga Crusher
Chengmari,
42,
Kumargram
Dakshin 996 1001 1176 0.0200 Danga Crusher
Chengmari,
42,
Kumargram
Dakshin 996 999 1566 0.2600 Danga Crusher
Chengmari,
42,
Kumargram
Schedule- Il

(Terms and conditions for conversion)
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i) This permission of conversion -Will aiso stand revoked if the land is used for other than

the purpose for which permission is given.
The iLand Revenue shall be determined as per sec. 23 of amended WBLR Act.
) This conversion certificate is issued in accordanee with the notification bearing no. 4296-
LR/1A-05/07 GE(M dated 17.09.2009 of the

e Coramissioner Genera),Land and Land
Reforms Deptt and Addl Chief Secretary (o the Govt of West Bengal, oublished on
24.G$.2009 in the Kolkata Gazette, Extraordinary.

Cellactor u/s AC of the WBLR Act, 1955
&
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: ' Dy.Director and SDL & LRQ

Alipurduar
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GOVERNMENT OF WEST BENGAL |
OFFICE OF THE DISTRICT LAND
R, ALIPURDUAR
S & LAND REFORMS OFFICE

loor), P.0- ALIPURDUAR COURT, DIST- ALIPURDUAR,
PIN-736122

) ADM.LR-ub_@alln.u[dﬂﬂ[Mn
Tel: 03564-275531

MemoNo._!7 25 /Law cell/DLLRO/APD/2025 pated 15/ 10/ 25

E-MAIL:

To

The Block Land and Land Reforms Officer,
Kumargram Block

Sub : Enquiry report in connection with 0.A. No. 123 of 2025 in the matter of
Biplab Kumar Chowdhury vs West Bengal Pollution Control Board & Ors.

With reference to the above , Biplab Kumar Chowdhury has filed O.A.
bearing No. 123 of 2025 before NGT, Eastern Zonal Bench,Kolkata against stone
crusher unit on riverbed of Raidhak-II.

Therefore, you are requested to conduct a physical enquiry on the suit land
and submit detail report regarding the matter including location of stone crusher
units with sketch map to this end.

Additional District Magisgrate and
District Land and Land
- Ali

SRQ¥II
Office of the D.L.& L.R.O.
Alipurduar

R ———
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ALIPURDUAR
DOCKET r\'o‘né:y'z"}'::"""\
0 o >
DATE "'?"l"/'l{'l[.’"l"l"""
o GOVERNMENT OF WEST BENGAL
FICE OF THE BLOCK LAND & LAND REFORMS OFFICER
KUMARGRAM, ALIPURDUAR
Memo No.?gs'/BLLRO(KMG)/zozs Dated. 17.10.2025
To
The Additional District Magistrate and
District Land and Land Reforms Officer
Alipurduar.
r Sub: Submission of reports in connection with O.A No.123 of 2025 in the
J matter of Biplab Kumar Chowdhury-Vs- West Bengal Pollution Control
: Board & Ors.
Ref: Memo No. 1425/Law Cel/DLLRO/APD/2025 dated. 15.10.2025.
Respected Sir,

In pursuance of your kind direction, a field enquiry has been caused by the Revenue

Inspector, Chengmari G.P.

It transpires from the field enquiry report that the L&T has an ongoing crusher operation in
the L.R plot N0.999, Mouza- Dakshin Chengmari, J.L.No. 42. The land is recorded in favour of Arun
Narjinary S/O- Ramesh and classified as Sahari but the owner has been accorded permission to use
1.40 acres of land as “’crusher’” vide conversion case No. CN/2021/2006/88 from your bt good

office. The photocopy of the conversion certificate and the plot information is enclosed herewith.
(The field enquiry report along with a hand sketch map is enclosed herewith) .

And it also reveals that the Simplex has not been conducting any crushing operations for the
past 2 years. (The field enquiry report is enclosed).

This is for favour of your kind information and perusal.

Enclo: As stated. Yours sincerely,

/5 (“:r‘;tor and

Block Land and Land Reforms Officer
Kumargram, Alipurduar
BLOCK LAND & LANG REFORMS UFFICER
EUMARGRAM

N’{ SRO-11

Office of the D.L.& L.R "
Alipurduar
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e of the Revenue Inspector
ngmal’i GP

ma,rgram,Alipurduar
ovt. of West Bengal

Date :- 16/10/ 2025 J

To,

The Block Land & Land Reforms Officer
Kumargram,Alipurduar

Sub :Submission of field enquiry report regarding “Statement of Facts” i.c.w OA
| Pollution Control Board & Ors.

No. 123 of 2023 in the matter of Biplab _kr. Chowdhury Vs West Benga

Sir,

d enquiry was carried out
quiry I found that L &
42 and the crusher

and your kind direction a fiel
Limited officials. As per field en
uza-Dakhshin Chengmari, JI no-

In reference to the above cited subject matter
on 16.10.2025 in presence of M/s Larsen and Toubro
T has an ongoing crusher operation in plotno. 999,Mo
site is approximately 1300 ft. from the river.

Simplex has not been conducting any crushing operations for the past 2 years,as they vacated the site around
two years ago as per the local people and the L&T officials.

Its pertinent to mention here that a trace map is attached herewith this report for your kind perusal

please.

Encl: As stated.

Yours faithfully,
33

Revenue Inspector

o« Roverve insoector
Chengma C o

SRQMI
Office of the D.L.& L.E.C.
Alipurduar

v
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Government of West Bengal

Office of the Sub-Divisional Land & Land

Reforms Officer

-Dag Information-

District- Alipurduar Block- Kumargram [2006042]
Mouza- Dakshin Chengmari J.L. No- 42 P.S.- Kumargram
Dag No.- 999 Type- Sahari Quantam Of Land (A)- 1.6600
Sabek Dag No.- 885
Khatian No Type Quantum of | Area in acres | Description of | Remarks
Land (A) Raiyyat/Lessee
996 Sahari 0.1566 0.2600 Sarat Chandra
Narjinari
Father-
Musram
Narjinari
Address- Self
1030 Sahari 0.8434 1.8000 Arun Narjinari
Father-
Ramesh
Address- Self

1.0000 1.66

( * Ullekhito Khatianer Jotharthe Anksho Pariman, Ei Khatiane Ukto Dage Ankshe Anushare
Nirdhatito Hoibe)

For Office Use Only
Page 1 of 1 17/10/2025 12.04 PM
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT LAND & LAND REFORMS OFFICER, ALIPURDUAR
DOOARS KANYA (4 Floor), P.0- ALIPURDUAR COURT, DIST- ALIPURDUAR,
PIN-736122
E-MAIL : apd.dllro@gmail.com , ADM.LR- wb@alipurduar.gov.in
Tel: 03564-275531

MemoNo._/657 __/Law Cell/DLLRO/APD/2025 pated_1//12/25_
To

The Block Land and Land Reforms Officer,

Kumargram Block

Sub : Report regarding mining on the river bed of Raidhak-II in conxcttio;e:lgts
0.A. No. 123 of 2025 in the matter of Biplab Kumar Chowdhury vs Vves
Pollution Control Board & Ors. :

: sy ot lab K

With reference to the above subject ,this is to inform you that Bip umar
Chowdhury has filed O.A. bearing No. 123 of 2025 before NGT, .Eastern Zonal Bench,
Kolkata against stone crusher unit and mining on riverbed of Raidhak-II.

Therefore, you are requested to conduct a physical enquiry and submit a
report regarding mining on the river bed of Raidhak-II.

'%ditional District Magistrate and
District Land and Land Reforms Officer
Alipurduar

SRO\-11
Office of the D.L.& L.R.v.
Alipurduar
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‘ GOVERNMENT OF WEST

OFFICE OF THE BLOCK LAND & Lmnnﬁ%ll{m OFFICER

i KUMARGRAM, ALIPURDUAR

emoNo. 939 /BLLRO(KMG)2025 Dated, 12.12.2025

To
The Additional District Magistrate and
District Land and Land Reforms Officer

Alipurduar.
Sub: Submission of ficld enquiry report rogarding mining on the iverbed of Raidak-
L ic.w O.A. No. 123 of 2025 in the matter of Biplab Kumar Chowdhury-vs- West
’ Bengal Pollution Control Board.
Ref: Your kind memo No. 1659/Law Cell/DLLRO/APD/2025 Date.1 1.12.2025.
Respected Sir,

In pursuance of your kind direction vide above referred Memo No, a field _enquiry has been
caused by the undersigned today i.e. on 12.12.2025 at around 11.30 a.m to look into 'whether any
mining activities are going on in the riverbed of Raidak-IT at Hemaguri and Chengmari area but no

mining activities could be noticed.
There is no stone crusher on the riverbed of Raydak-II river.

There is no existence of Symplex stone crusher around Hemaguri or Chengmari area.

- The L&T Crusher which is on rayati land (ROR No. 996, LR plot No 999, 1000, 1001

comprising total area 0.56 acres, JL no. 42, Mouza Dakshin Chengmari) is in operation.(ROR

attached)

However, there are three dredging-desilting operations are found operating at Chengmari area

in the Riverbed of Raidak-II.
Yours sincerely,
4
\\)\\J\ v
stant Director and !
BlogkTand and Land Reforms Officer
“ Kumargram, Alipurduar
Assistant Director &
Block Land & Land Reforms Qfficer
=== Kumargram, Alipurduar
SRO\!I
Office of the D'L.& L.K.«
Alipurduar

CE scanned with OKEN Scannet
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- pistrict: Alipurduar Khatian No. 996

/ : ‘

2R A

[2006042)

mouza: Dakshin Changmari  J.L. No. 42
Police Station: Kumargram

(1) Rajaswa- Paschim Banga Bhu. Swa. A
‘ « Ayne, 1955, alongwith (2™ Rectificati
on) A
Motabek/Kolkata Bhumi Rajaswa Ayne, 2003 Motabek Djharya hobe. Krishi llarr: % 2:1I7 d
taxes, ses Paschim Banga Sarkar kartik Makub. ' S

(2) Quantam of Land (A) 1.7200 (3) Total dag Numbers- 6
(4 ) Atraswatter (5) Swatta
6) Remarks
Dokhalkar Biboran &
Name: Sarat Chandra Narjinari | Raiyat Paschim Banga Bhumi
Sanskar Ayne, 1955
(14c) dhara mote
hastantar sarta
Sapekkho
Father: Musram Narjinari
Address Own

(7) Atraswatter Nijo Dokholikar Land

Land Classification Remarks ~ Total Land in Dag(A) Part of land Quantum of land

Dag No.
under the Dag  under the Dag
Acre Hector
Danga 0.2800 1.0000 0.2800
1000
Danga 0.1700 0.1176 0.0200
1001
Idera 0.1600 0.4375 0.0700
1002
Sahari 0.2800 0.4285 0.1200
1003
Sahari 1.9300 0.5000 0.9700
676 ahari 1.6600 0.1566 0.2600
999 S
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